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DIRECT TELECOMMUNICATION LINK 

BETWEEN IMPHAL AND CALCUTTA 

4087. SHRI M. MEGHACHAN-
ORA: Will tbe Minister of COMMU-
NICATIONS be pleased to stale: . 

(a) wbetber tbe Manipur Journalists 
Aasociation Manipur have approacbed 
Government for setting up direct tele-
communication link between Impbal and 
()alcutta and tbe extension of Micro-
wave system up to Imphal; and 

(b) if so, tbe action taken tbere-
on? 

TIlE MINISTER OF STATE IN 
THE DEPARTMENTS OF PARLIA-
MENTARY' AFFAIRS AND COM-
MUNICATIONS (SHRI I. K. GUJ-
RAL): (a) Yes. A representation 
from the Manipur Journalists Associa-
tion Jmphal' dated 22-2-1968 request-
ing for providing better facilities for 

lileralion Agreement 
betH'een USA and 

USSR (C.A.) 
trunk calls to Calcutta and extending 
the microwave link to Impbal has been 
received. 

(b) Calls between Imphal and Cal-
cutta are very few in number and. do 
not ju'stify a direct trunk line between 
the two places. EBorts are being made 
to reduce to the minimum the transit 
delay at Gaubati. The number of cir-
cuits between Impbal and Gauhati is 
also being inC3ased through new in-
stallations now in progress. Detailed en-
&ineering for extending the microwave 
link from Iorhat to Dimapur, Kohima 
~ :ld Jmphal bas already been taken up 
t I the P&T Department. This will 
also provide for dependable Telegraph 
circuits. 
RECONSTITUTION OF LAw COMMISSION 

4088. SHRI S. R. DAMAN I : Will 
tbe Minister of LAW be pleased to 
state: 

(a) whether it is a fact that tho Law 
Commission is being re-constituted; 

(b) if so, what will be the composi-
tion of the Law Commission; and 

(c) whether its terms of reference and 
functions lire also being revised" 

TIlE MINISTER OF LAW (SHRI 
GOVINDA MENON): (a) Yes, Sir. 

(b) A Chairman, three tun-lime mem-
hers and one Joint Secretary & Mem-
ber. 

(c) No, Sir. 

1l Hrs. 
CALLING ATIENTION TO MA'ITER 
OF URGENT PUBLIC IMPORTANCE 
INDIA'S REACTION TO KEPORTED AGRE!!-
MENT ON NUCLBAR NON-PIlOLII'EIlATION 

BETWEEN USA AND USSR 
~ ~  

(Barh) : I call the attention of the Minis-
ter of External Affairs to the follo'll--
ing matter of urgent public importance 
and request that she may make a state-
ment thereon : 

"India's reaction to the reported 
agreement on nuclear non-prolife-
ration between' U.S.A. and 
U.S.S.R." 
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[Shrimati Tarkesh.wari Sinha] 

THE DEPUTY MINISTER IN THB 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURBNDRA PAL SINGH): 
On the 7th March, 1968, the U.S 1\., 
the Soviet Union and the U.K. present-
ed to tbe Eighteen-Nation Disarma-
ment Committee, Geneva, a draft reso-
lution on security assurances which they 
are prepared to sponsor in the Security 
Council. The text of this draft is laid 
on tbe Table [Placed in Library. See 
No. LT--452/68.] 

The sponsors are willing to back this 
draft with unilateral declarations, to the 
e1fect tbat they will seek immediate Se-
curity Council action to provide assis-
tance, in accordance with the U.N. Char-
ter, if a non-nuclear State which is 
party to the Treaty on the non-prolife-
ration of nuclear weapons becomes the 
victim of an act of aggression, or an 
objem of the threat of aggression in-
which nuclear weapons are used. They 
wiD also reaffirm the right which is re-
cognised under Article 51 of tbe U.N. 
Cbarta-, of individual and collective 
se ~e en e until the Security Council 
takes action. 

The E.N.D.C. will shortly send a re>-
port on im work concerning the draft 
Treaty on non-proliferation of nuclear 
weapons to the General Assembly. The 
two sponsors, vi:; .• the U.S.A., and the 
U.S.S.R. have further revised the draft 
Treaty in one or two minor respects ot 
a procedural character. 111e drr.ft 
Treaty, together with the draft resolu-
tion on securi.ty assurances, will now be 
forwarded to tbe General Assembly of 
the U.N. for further consideration. It 
is understood that the General Assembly 
is likely to reconvene some time next 
month to consider this matter. 

I should like to place before hon. 
Members certain broad ns derat n~ 
gove"Ding our position. Naturally, we 
welGome the steps taken by nuclear 
weapon States in consort with non-nu-
clear weapon States to make more effec-
tive the role of the United Nations for 
peace-keeping and for providing e!fec-

Agreement between 
USA and USSR 

(C.A.> 
tive security The hopes of mankind 
rest on this. 1be obligation cast by 
the Charter on Member States, and 
more particularly on .the permlUlCllt 
members of the Security Council, makes 
it necessary fOl' them to discharge their 
obligations to ensure peace in the world 
This should not be contingent on the 
conclusion of the Non-profilcration 
Treaty. Such an atmosphere of con-
scientious and canscious e1fort in the in-
terest of peace would, we sincerely feel, 
be a most effective factor in inhibitiDg 
the wider dissemination of nuclear 
weapons. From tbis point of view, a 
security guarantee cannot be made a 
quid pro quo for signing the Non-proli-
feration Treaty in its present form. 

We believe in the validity of a step by 
Htep approach and do realize that it is 
not possible for a perfect Treatv to 
emerge immediately. However, it is 
reasonable to expect the Eighteen Nation 
Disarmament Commission, which was 
designed to devise measures for disarma-
ment, to come forward with some con-
crete step, even though small. in this 
direction. The present draft Treaty 
does not promote disarmament. And, a~ 
long as the elaboration of nuclear wea-
pons by nuclear-weapons powers conti-
nues unchecked, it docs not advance the 
security of the world. Measures which 
do not involve an element of self-res-
traint on the part of all States-nuclear 
weapons States as well as non-nuclear 
weapons 'States--cannot form the basis 
for a meaningful international agree-
ment to promote disarmament. India 
has repeatedly announced that it is not 
making an atom bomb and that she is 
developing h« atomic energy prog-
ramme exclusively for peaceful pur-
poses. This position is based on a 
national evaluation of all aspects of tbe 
problem, including that of security. 

SHRIMATI TARKESHWARI 
SINHA: In \;ew of the hon. Minis-
ter's statement which does not give aoy 
indication of the Government of India's 
mind in regard to their attitude to the 
latest step to be taken by the co-spon. 
sors of this resolution, U.S.A., aDd 
U.S,S.R., in the Security Council, may 
I know what u:actIy the Government of 
India propose to do in case 'his ~
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tion co-sponsored by the permanent 
members of the Security Council is 
carried, because the Security Council is 
not an international police force, the 
Security Council's mandate is not bind-
ing even on the member countries of the 
Security Council or the General Assem-
bly, not to speak of China? May I 
know what exactly will be the Govern-
ment of India's position in this tnat.1er '! 
Because, a lot of vague rumours are 
coming up. It is mentioned in the 
United Nations lobbies that Lord Chal-
font was assured in 1966 by ',uperior' 
leaders of the Government of India-
when Mr. Trivedi was arguing India's 
case in the United Nations Disarma-
ment Committee and he ha~ made a 
definite statement to the other countries 
of the world; I mention the name with 
a full sense of responsibility-that the 
Government of India's position is not \0 
rigid a ~ is made to appear by the argu-
ent ~ of Mr. Trivedi. What is the 

exact position ? 
SHRIMAll INDIRA GANDHI: 

The Government of India's position is 
not rigid. If the treaty were Lo be 
cnanged and we feel that it was in our 
interests, we shall sign it and we have 
a ~e it clear in no uncertain terms 

that the present draft treaty does not 
give us any satisfaclion. If the hon, 
Member had heard what the Minister 
~ead just now, there was a sentence say-
IIIg that the guarantee of security could 
not be a quid pro quo for signing the 
non-proliferation treaty in ils present 
form. I think it makes the position 
clear. . .. (lllferruptions,) 

MR. SPEAKER:· Order, order, 
S.hri Shiva Chandra Jha. 
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USA and USSR 
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"Rumania called for a guarantee by 
the nuclear Powers not to use 
nuclear weapons against 'otber 
countries which undertake not 
to make the bomb. Mr. Boob 
seo said it was "a legitimate 
right of every State which 
gives up the right to atomic 
anns to know for certain that 
this will not affect its national 
independence Or sovereipty. 
He also called for a ban on 
access to nuclear weapons by 
non-nuclear Powers through 
foreign bases on their soil." 
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SHRIMAll INDIRA GANDHI: I 

tbought I had answered it. The hon'ble 
member has told us of Rumania's point 
of view. I think there is much to b& 
said for that view. We oursel\'"es are 
not giving any draft. 

SHRI GANESH GHOSH (Calcutta 
South): There is a report about the' 
agreement between the USA and the-
India propose to do in Cale tbis resolu-
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[Shri Ganesh Ghosh) 
. USSR on non-proliferation of nuclear 
weapons which permits them to conti-
nue their underground tests and also 

. stockpile nuclear weapons. In view of 
these facts, do the Government consi-

·der this agreement as a device to black-
mail non-nuclear powers and is the 
Government prepared to bring together 
all the Afro Asian and Latin American 
countries just to ban all nuclear wea-
pons and to stop this blackmail and to 
destroy all the stOCkpile of nuclear 
·arms ? 

SHRIMATI INDIRA GANDHI: 
The sentiments expressed by the hon. 
Member regarding the bringing together 
of nations are laudable, and if it were 
possible that by just getting together we 
would be able to destroy the stockpile of 
aU the countries it would' be a very 
good thing, but I do not think that this 
is taking a very realistic view of 
things. 

SHR.I GANESH GHOSH: Will the 
Gc",.ernment at least bring pressure on 
all those countries which pessess nuc-
lear arms? 

MR. SPEAKER: Order, order. 

1%.11 Hrs. 

PAPERS LAID ON mE TABLE 
NonFlCATION UNDER ]NDUSTRIAL EM-
PLOYMENT (STANDING ORDERS) AC1', 

ETC. 

'!HE MINISTER OF LABOUR 
AND REHABIUTATION (SHRI 
HATHI) : I beg to lay on the Tablo-

(1) A copy of the Industrial Em-
ployment (Standing Orders) 
Central (Second Amendment) 
Rules 19167, published in Noti-
fication No. G.S.R. IS73 in 
Gazette of India dated the 21st 
October, 1967, under sub-
section (3) of section 15 of 
the Industrial Employment 
(Standing Orders) Act, 1946. 

(2) A statement showing reasons 
for delay in laying the above 
Notification. {Placed in Lib-
rary. See No. LT-44S/68.] 

ORDINANCES ISSUED IN RELATION TO 
1lIE STATE OP WEST BENGAL, ETC • 

mE MINISTER OF STA'm IN 
THE MINISTRY OF EDUCATION 
(SHR.I SlIER SINGH): I beg to lay 
on the Table--

(I) A copy each of the following 
Ordinances under article 213 
(2) (a) of tbe Constitution 
read with clause (c) (i,-) of 
the Proclamation dated the 
20th February, 1968, issued 
by the President in relation to 
the State of West Bengal :-

(i) The Calcutta University 
(Amendment) Second Or-
dinance, 1968 (West Ben-
gal Ordinance No. VIII elf 
1968) promulgated by the 
Governor of West Bengal 
on the 7th January, 1968. 

(ii) The Calcutta University 
(Second Amendment) Or-
dinance, 1968 (West Ben-
gal Ordinance No. VIII or 
1968) promulgated by the 
Governor of West Bcngal 
on the 8th February, 1968. 

(2) A copy each of two state-
ments giving reasons for inl-
mediate legislation by the 
above Ordinances. [Placed in 
Library. See No. LT-446/ 
68.] 

RULES MADE UNDER ARTICLE 309 01' 
THE CoNSTITUTICIII 

mE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNI-
CATIONS (DR. RAM SUBHAG 
SINGH): J beg to lay on the Table a 
copy each of the following Rules made 
under article 309 of the Constitution:-

(1) The Posts and Telegraphs De-
partment (Higher Selection 
Grade Monitors) Recruitment 
Rules, 1967, published in 
Notification No. G.S.R. 7) in 
Gazette of India daled the 
13th January, 1968 (English 
and Hindi versions). 

(2) The Mechanics (Telephone, 
Telegraph, Carrier and Wire-


